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CENTRAL ADMINISTRATIVE TRIBUNAL :::: GUWAHATI BENCH

Original Application No. 326/2004

Date of Order: This the 9 day of February, 2005.

THE HON’BLE MR. M.K. GUPTA, JUDICIAL MEMBER.

Sri Debal Majumdar

S/0 Late N.X. Majumdar

Asst, Supdt. of Post Offices

0/0 the Director of Postal Services

Agartala — 799 011 ... Applicant

In Absentia
- Versus -
1. The Union of India
Represented by the Secretary
To the Ministry of Communication

2. The Chief Postmaster General

N.E. Circle . |
Shillong — 793 001 .. . Respondents.
None for the Respondents.
| ORDER (ORAL)
M.K. Gupta, Member (J):

The applicant is not present. On last two dates also, ie. 23.12.2004 and
05.01.2005, the applicant did not apflear.

By the present O.A. the applicant seeks direction to the respondents to post kim to

the post of DSP Kohima so that he could secure promotional as well as retrial benefits

before retirement.

On perusal of the OA, I find that the applicant attained the age of
superannuation on 31.01.2005 and therefore the issues raised in the present O.A. has

become academic in nature. It also appears that applicant has lost interest/tf)rosecuting the

present O.A.

Accordingly I do not find any subsistence in present O.A_ and dismiss the same

by invoking Rule 15(1) of Central Administrative Tribunal {Procedure) Rules 1987.

-

<A

( M/ K. GUPTA)
JUDICIAL MEMBER



.

Title of the casc,

Sl.

IN THE CENTRAL ADMINISTRATIVE TRIBUBJ!AL

CGUWAHATI BENCH

B L —

Y
o IR Y S BTy "{"?.Tﬂ

-4

AN et s - .
Coatral Admisistrative TriNunal

20DECINE v

& L3
Guwrahzti 8zach J

Sri Debal Majurder

Union ©0f India and others

INDEX

NO. Particulars of docuncents

Application
Verification

ANNCXULrC=A

Annexure-ni

OA NO. . 328, ../2004

Page No,

1to 4

Date of filing

oI deinc SutubaByiesc

For usce in the Tribunal Office

Rdgigstration No

REGISTRAR

8

DAXE 32292




2pta~ol

o

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH OF N - - - o4
Synopsis/List Dates ‘
November/2004- The Chicf Postmaster Gencral N.E. circle
| Shillong issued order, posting Sri Pranab
Chakrabprty, Postmaster Agartala, to the post
_of DSP Kohima,

- 30=11=-04- The applicant represcnted o the
respondent No, 2 to stop the order of
supersession and give him {applicant) a chance
before his retircment if mo other scnior
willing official is available
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IN' THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

An application under section 19 of AT Act 1985

: oAlNooooooccooci/zood

Sri Debal Majuader

...5/0 Late N.K, Majunder

Asst., Supdt. of Post Offices ‘
0/0 the Dircctor Postal Services
Agartala—799 001 o.oooooo.oobcApp&icant

ZVS-

Thc.Union of India
‘chrcsontcd by the Sccrectary
to the Ministry of Communicatitn  eceeecessse i

The Chicf Postmaster General
N.E, Circlc
shilleng- 793 001 cesseessse RESPONRACNLS

PATRICUL ARS OF THE CASE

Particulars of the prders against which this
application is made,

This application is made against the srder of

supersession issued by the respondent No. 2.

LIMITATION

This application is filcd within the 1iftitation

period prescribed under section 20 of limitation act,

JURISDICTION

Thig Hon'ble Tribunal has got jurisdiction

in this matter,
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i_a. 2.

4,3
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4,4
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FACTS

Sri Pranab Chakraborty Postmaster Agartala and myseclf
passed IPO.cxanination in.1981 in the.same.batch, but
according to merit he ranked junior to me, My serial in
the list was 8 while that of Sri Chakraborty was 10,

{ The XCIOX‘COPY of the Supdt, of POs Nowgeng
conveying CO's letter KNo. Staff/40-3/81~82 dk,
16=6-82.1is cncloscd ac anncxurc—A )

The scniority in the IPO cadre is fixed according to
motit. Promotion to the.cadre is male within the circle
from inspector cadre, The Postmaster agertala is of IPO
1inc and-Sri Chakraborty was posted as Postaadter
Agartala which is df the same status of ASP.

Preﬁetiéﬁ td the cadre of PSS Gr B is made from
IPO/ASP as pcr scningrity. The scnisrity in the IPO caddc
lwayu takon jnte account for promotion to PSS Gr Be

-Sri Chakraborty has becn pasted as.DSP. Kohima which
belongs to PSS Gr B, That order supcrscied me and deprived

* nme frém the benefits before raotiranent,

bde5

o,

4.

4.7

[ ]
I roproscntcd to the respondent No. 2 against the
orclcr O.E superscession, - o : .

(The Xerox copy is encloscd as nnncxaro-B)

As'I aa going td retirc on 31=1-05, it is ot
possible to submit further appecal and walte

I have no objection if the post is filled up by .a
sonior willing official , But if no such hand is availablce
I should not be deprived of{tho‘bcnofits before ny

retirenent,
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5.1

5.2

5.3

5.4

5,5H.

G,

7,

- . -

7.1

8.

8.1

=3

Onc disciplinery casc is pending against re, but it
is on flimsy ground and is not of moral turpitﬁdc,
bribery or rgnctery involvenent, The case was inflicted
only on perssgnal ground which couldl not be concluded
within three yearse for that I am not at all rcﬂpon31blc.
sri Chakraborgy had been relicved from the posE'of
Agartala and unless the Hon'ble CAT intervenes irmediately
I will be deprived of the benefits though being Scnior
to hine- -

GROUIDS -

For that the respondents acted dllegally and
arbitrarily in ron consideration of the causc. 0f the

‘applicant.

_ For that the oxder of supcrsession is quite unjustificd.

" For that the order of superscssion will deprivef of
the benefits of the senior official. | ‘

“For that the order of supersession is biascds

P

For that the oxder of supcrs@bsioﬁ will hamper the
prestige of the scnior officisl,

Matter not prcviodsly £iled npr penlding,

DETAILS OF REMEDIES EXHAUSTED

. - R . -

* Reprdsentation was submitted to the-authority
conccrncﬂ with due premptitude against the nrdefr of

supersession, -

RELISF
7o direct the respondent No, 2 t0.Stop the order
of supersession,
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Be2 To direct the respondent No. 2 to post the applicant
to the post pof DSP Kohima in order to gect him benefit
before retircment, if no gther senipr willing hand is
abailable,

8e 3 To ‘give deployméent benefit to the applicant from the '
date Of joinkng pf Sri Chokraborty to the post pf DSP Kohima

if the order of supcerscssion materialiscs.

8.4 Any other rclicf as deened fit by the Hon'ble Cal,
9. INTERIM ORDER
9.1 To direct the respondent No. 2 to keep in abeyance

irmcdiately the order of supersession.

10, The casc nay be decided on its merite
11, IPO_ : .

IPO No, B8G 425545
Datedl 16-12-04
Payable at Guwahati

12, BENCLOSURES

- -

As stated abdve,

-

VERIFICATION

I, 8ri Debal Majuader, S/0 Late N.K. Majumder, aged
59 years 10 montbs, resident of Agartala, cmployed as ASP HQ 0/0
the Dircctor Postal Scrvices Agartala do hereby verfify
that the contents of the application arc true to ny
pcrs:);rxal kmwicﬂgc and belief and that I have mot

suppressed any material facts.

Signed on the 204K ... .day of Deccmber twd
thousand four,

[1?%//‘
APPLICANT
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N.E, Circlic

'Shillong-793 001
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Subs= qudost- for stoppi;ge of Supcracssion,

Respected Sir,

~ With dque 'rcspcct and humble subniﬁsi:)n I beg to state that it is
learnt from a recliable spurce that Sri Pranab Chakraborty, Postmasger,
Agartala has been posted as DSP’ Kohina. lItut he is junisor xomx to me in
IPO cadre and alsp in ASP cadre, As such I oarnostly reque st you .to
kindly step the order of supersession o If no other senior wlllmghizd
available, then I offer myself as a candidate for the same. and earncstly
pray to you kindly to give me the 1a.,t clirance before ny retirement in

Jan/05, -
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CWiLh pro*nqnd .u_,m:d

- : ‘fours faithfully,
( D.! MATUMDER )

Dated at Agartala . ASP HQ

. ¢/0 the DPS
the 30-11-04 _ “Agartala
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